
1413 Devaluation o f KARTIKA 29, 1M9 (SAKA) BIU Imrwducmi 1414
Pound (St.)

morning. So I m y  suggest a way out. 
If the hon’ble Deputy Minister h is any 
further information as to what steps 
they are going to take and if he could 
give some information to the House, 
we will hive a discussion. Sometime 
later, whenever he can give information 
about this, we can have a couple of 
hours discussion whenever he is ready.

SHRI MORARJI DESAI: This can 
be known only after a week or so and 
1 think no useful purpose will be serv-
ed by an early discussion.

aft area w rv f t  a t us

SHRI S. K.UNDU (Balasore) . 
The hon'hle Deputy Prime Minister has 
said that he is going to review tbe 
situation before he takes a final deci-
sion. Prom that point of view it is 
necessary that we do have an urgent 
discussion and time should be allotted 
for it.

Mr SPEAKER : Decision has been 
taken that he is not going to devalue 
Only if he has any further information, 
he Ciin give it—that is what I said.

SHRI NATH PAI (Rajapur) : In
that contcxt, an immediate discussion 
becomes all the more necessary.

Mr . SPEAKER : I..have no objec-
tion if you want it 

SHRI NATH PAI : You stated, Mr. 
Speaker, if I heard you clearly, that the 
.statement was received by you even be-i 
fore you received our call attention 
notice. I want to know, Sir, whether 
Mr. Morarji Dcsai could prepare his 
statement because there were prior con-
sultations by him with the U.K. Gov-
ernment. How else could he have 
prepared a statement?

Ma. SPEAKER: The devahMton 
took place on Saturday. Whole o t ym- 
terday he had at his disposal. I  mid I  
have received it this morning o r last 
night.

SHRI MORARJI DESAI: I  had 
given notice of tha this morning before 
any calling attention notice could have 
reached you.

SHRI S. M. BANERJEE (Kanpur) : 
Wc put it in the box, hut he did not pvt 
it in the box.
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Mr  SPEAKER The question is :
"That leave be granted to lntnv 

duce a Bill to provide in the public 
interest for the liquidation of canon 
textile companies while keeping the 
undertakings thereof as running con-
cerns, or for the reconstruction of 
cotton textile companies, in certain 
cases and for matters connected 
therewith.”

The motion was adopted.
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